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it - CENTRAL ADMINISTRATIVE TRIBUIAL
- v GUWAHATI BENCH ::: GUWAHATI-S,
0.8, NO.  274/95
N T.A. N [ - B
DATE OF DECISION __22-2-1996
D.K.B d 29 others.: - L
__shri DeK.Borah and 23 © (PETITIONER(S)
Mr.Adil Ahmed - ; ADVOCATE FOR THE
e PETITIONER (S)
VERSUS ™
A,
N 4 | -
MreSeAll, SreCeG.S.Ce ‘ ADVOCATE FCR THE
‘ o - RESPONDENT (S)
-~ ; s,
THE HON'BLE  JUSTICE SHRI M.G.CHAUDHARI, VICE~CHAIRMAN &
THE HON!BLE  SHRI G.L.SANGLYINE, MEMBER(A) \ i*
1. Whether Reporters of local papers may be allowed to . 7/(’
sce the Judgment ? . .
2. To be referred to the Reporter or not ?
’ 3. Uhether their Lordshlps wish to see the fair copy of - .
the judgment ? f¢4

, 4, Whether the Judgment 1s to be circulated to the other

e | WA/VQ%A/\/”

Judgment delivered by Hon'ble VICE=CHAIRMAN

Yo »L ‘,’)’w
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.BY AdVOC&te MroSo'Ali. SreCeGeS+Coe

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Ooriginal Application No.274/95
Date of Order: This the 22nd Day of February 1996.

JUSTICE SHRI M.G.CHAUDHARI, VICE-CHAIRMAN
SHRI G.L+SANGLYINE, MEMBER(A)
Shri D.Ke.Borah and 29 others,

All are working as Civilian Switch Board Operator and
Safaiwalas serving in the Office of the Administrative
Commandant, Station Head Quarter, P.C. Rangapahar,

Via Dimapur, Nagaland. cee Applicant.
By Advocate Mr.Adil Ahmed.
1' ! ""VS"
1. Union of India, represented by the Secretary
Defence, Govt. of India,
New belhi.

2. The Administrative Commandant, Station Head Quarter,
P.0. Rangapahar Via-Dimapur, Nagaland.

OQRDER.

 fes

CHAUDHARI J(VC):

1. This is an applicatioﬁ filed by 30 Defence
Civilian emplbyees Group'C'and'D' serving under the Admini-
strative Commaﬁdant Statioaneadquarter. Rangapahar, Nagalar
They pray for direétions to the respondents to pay them

financial benefits of Special Duty Ailowance Weeefe Novembe

1983, Special Compensatory (Remote;Locality)Allowancé Weee £,

1-4~93, House Rent Allowance .w.e.f. September 1986 and

Field Service Concession wee.f. 1-4=93,

2. The contentionjurged and the various memorandums
and orders issued by the Government of India from time to
time..®n the basis of which these claims have been made are
the same as in the case of applicants' in O.A.N0.124/95 deci

by this Bench on 24-8-95,

fote—
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3e Mr.s Ali Sr.C.G.S.C. appearing for the respondents
sunmitted that although a written statement have not been

filed in this case the respondents adopt & same contentiong

as were urged by them in O.A.No. 124/95 to oppose the claim.

4. We have examined -in detailed all the relevant question5
oA 12495 -
in respect of thﬂseclaimﬁsince the position is identical with
(™ G very

the applicantgds in 0.A.N0.124/95 who—are adopt reasons even
in the order on that O.A. and passed similar order in respect
of the applicants. vty -

(A) O.A.NOs274/95

i) It is declared that SDA is payable from
[, | 1=12=1988. abisd U folloieting tlawan k71T spplianls’
ii) (a) 'The respondents are directed to pay only

to such of the applicants who were appoin=-
ted outside the N.E.Region but have been
posted in N.E.Region Special(buty) Allowance
(ShA) with effect from the date of actual
posting in Nagaland on or after 1-12-1988
as the case’may be in respect of each appli—Aﬂ
cant and continue to pay the same so long
as the concession is admissible.

(b) Arrears from the date of actual posting in
ﬁagaland on or after 1-12-1988 upto date
tovbe paid wiﬁhin}three months from the

" date of receipt of copy of this order,

- 1ii) (a) It is declared that SCA(RL) is payable
L, ' from 1-=10=1986, hflk@>ﬂ¢yubﬂ“$4’ : -~
(b) The respondents are directed to pay to

the applicants SCA(RL) with effect from the

~ date of actual posting in Nagaland on or

bt —

contd/-
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after 1-10-1986 as the case may be in respect
of each applicant and torcontinue to pay the

same so long as the concession is admissible.

{c) A rears from the date of actual posting in
ﬁagaland on or after 1-16-1986 upto date to be
/
paid within a period of three months from the \

date of communication of this oraere.

iv) (a) It is declared that FSC is admissible from
1-4-1993,
{(b) The respondents are directed to extend the

FSC to the applicants in the prescribed manner
with effect from 1-4-1993 or from the date of
actual appointment as the case may be in'respect
of each applicant upto date and to continue to
give the same so long as admissible.

v)(a) It is declared that HRA is admissible as
indicated below.

(b) The respondents are directed to pay HRA to the
applicants at the rate as was applicable to the ,/{
Central Government employees in B,B-1,B-2 class
cities/towns for the period froy’1-10-1986 or

v from the actual date of aﬁ?&ggZQ;Lt as the case
may be in respect of each applicant upto 28=-2-1991
and at the rate as may be applicable from time to
time as from 1=-3=-1991 upto date and to continue
to pay the same at the rate prescribed hereafter.

(¢) Arrears to be paid accordingly subject to the
adjustment of the amount as may have already been
paid to the respective applicants during the

aforesaid period towards HRA.

ot~

contdy
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(a) ~ Future payment to be regularised in accor-

i

_¢// - dance with clause\é$3 above, ' L
(e) %rrears to be paid as early as practicable, [
but not later than a.period of three months

from the date of communication of this

order to the respondentse.

. The original-application is allowed in terms of the

aforesaid order. No order as .to costs.

(M+G+CHAUDHARI)
VICESGHAIRMAN

A

(G L e SANGLYIN
MEMBER(A)

lm
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In the Central Administrative Tribun
Guwahati Bench at Guwahati

OuAs Now 9274 . of 1995

‘Shri D.K. Borah and ors.

ee Applicants.
-VSo -

Union of India & ors.

+ + « Respondents.

INDEX
S1.No. Description of Documents Page No.,
1. Application _ : 1 to 10
2. S.D.A. as per Memo.No.20014/3/83-E-IV
Govt. ofindia, Ministry of Expenditire Ii+o 1l‘l
New Delhi dated 14 Dec 1983(Annexure~I)
3. H.R.A. as per Circular No,11013/2/86=-E=I1I I54 |7
(M) 23.9.86 issued by the Govt. of India -
Ministry of Finance (Dept. Expenditure) ’
New Delhi 23~9-1986(Annexure-2)
4. Judgment &nOrder of 0.A. No. 48/91 dated [% 4B 22
26.11.93 *(_Annexuied-z(i). (borororara2(d)
5. Special Compens’g’torﬁ‘k%?n%t“é boa }s’g‘ys ‘\ sk ,
as per letter No, 16037/R/A2 HQ 3 Corps 273
(Annexure=3). .
6. Letter No.SB/37269/AG/PS3(a)/165/D(Pay) -
dated Services dated 31.71.95(Annexure 3(i). 36(-}-0 C‘é‘l
7. Field Services Concessions vide letter No.
16729/004 (Civ)(d) 25th April 1994 45 b 4,
(Annexure~4). :
8.

Photocopy of Office Memorandum issued Jt. 4q+§ (9
Secy. to the Govt. of India(Annexuresxk 5.

' : .kéd bY: \
' n JRY \t"\QQ, .
. \v 0)‘\‘ N ’
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IN THE

o)
A

CENTRAL ADMINISTRATIVE TRIBUNAL,

‘QUWAHATI BENCH AT GUWAHATI

(Application under Section 19 of the Central Adminis-

1. 14271875
2. 14271878
3. 14271876
b, 14271875 -
5. 14271980

10. NYA-13
11. SD-211651
12. SD-211652
, 13, SD-211653
1 14. SD=211655
| 15. SD-211656
o 16. SD-211657
N 17, SD-211658

| 18. 8D-211659

o sl 19. SD-211660

| 629925i;§;;;£f{?2;201 SD-211661

\2

> ‘\%21. SD=-211662

6. 14272008 Shri N. Tunglut
7. 44272022 Shri R.S. Bhagat

9. 14272223 Shri Imkongsangba Yaden

trative Tribunal Act, 1985 ).

0.A. NO. 274  OF 1995.

Shri D.K. Borah CSBO Gd-II1

' Sri Swapan Bhowmik CSBO Gd=II

Sri Rabindra Roy CSBO Gd-1I

Shri U.K. Paul CSBO Gd=-II

shri G.D. Débnath -do-
- O
=do-

8. 14272085 Shri Imtitoshi Sangtam =do-

-dO=-
Shri Senatan Toppo Civilian

Shri Radha Mohan Sanitory Mate
Smt. Dhupati Qevi Ex-Sanitofy Mate

Shri Moti Chur Sanitory Mate
Shri Marcus Surein -do=-
Shri Sobhjit ~do=-
Shri Uma Sankar -do-
Shri Saj Nath -do=-
Shri Bhubon Lahkar Consy.Staff.
Shri Dasarath Uria -do-
Shri Ganesh Balmkki -do-
Shri Noonoo Krishtan ~do=-

.p/2..
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Consy. staff.
22. SDf211663 Shri Kirhor Harijan  SunXxzyyxHates

23, SD-211664  Shri Ramchander | -do-

24. SD-211654  Shri Lal Babu  Sani%doy Mate
25.  SD-211665  Shri Loorki Doom ‘Consy.Staff.
26. SD-211666  Shri Subash Ch.Doom =~ =do=-

27. SD-211668  Shri Devanand Zamadar ~do-

28. .SD—211669 Shri Bablu Karmakar ~-do-

29, SD-211667  Smti.Mina Kumari -do~-

30, SD-211670  Shri Arjun Kr. Doom -gdo-

- Now all are serving in the Office
of the Administrative Commandant
Station Head Quarter, P.O. Rangapahar

Via-Dimapur, Nagaland. -
..Petitioners:

~Versus-

Union of India and others. ) 1

. Respondents:

1. Details of the Applicants:

1) Name of the applicants = 14271874 Shri D.K.Borah
and 29 others.

ii) Designation and office =~ Civilian Switch Board
Operator and Safaiwalas
serving in the Office of
the Administrative Comman

~-dant, Station Head
Quarter,P.0, Rangapahar,

Via Dimapur,Nagaland.

.p/3..
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2. Particulars of Respondents:-

i) Name and/or designation of - 1., Union of India,
the Respondents. represented by thé
| Secretary Defence,
Govt. of India,
-New Delhi,

2. The Administrative
Commandant,Station
Head Quarter,P.0.
Rangapahar via

Dimapur,Nagaland.

3. Particulars of the order against

which the application is made ¢~

i) The application is made for non-implementation of

(i) Memo.No.20014/3/83-IV Govt. of India, Ministry of
Expenditure, New Delhi and 0.M. No. 4(19)/83/D Civil-1
dated 11.1.84 regarding payment of S.D.A.(Sepcial Duty

allowances) for Civilian employees.

ii) Nonpimplemenfation of scheme of H.R.A.(House Rent
‘allowances) at the rate of 15% on the monthly salary
as per circular No.11013/2/86-E.II(B) dated 23.9.1986
issued by the Government of India,Ministry of Finance
(Department of Expendifure)Néw Delhi and Hon'ble Central
Administrative Tribunal, Guwahati Bench Case No, 48/91
Judgment and order dated 26.11.93.

iii) Non-implementation of Scheme of Special Compensatory
a( Remote Locality)allowances to Defence Department
Civilian employees as per letter No,16037/R/A2 HQ 3
Corps (A) C/O 99 APO issued by thie under Secretary

eep/ b
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(Defence) to the Govt. of India, Ministry of Defence,New
Delhi letter No.R/37269/4G/PS3(a)/165/B(pay)/Services)
dated 31.1.95.

iv) Non-implementation of Scheme of Field Services
Concessibns to Civilian employees of Defence Services
contained in letter No.16729/)RG4 (Civ) (d) dated 25th
April,1994 issued in persuance to the Govt. letter No,
37269/AG/PS3 (a)/D Pay/Service) dated 13.1.94 with effect
from 1.4,93.

4, Jurisdiction of the Tribunal :

7

The applicants further declare that the application
is within the limitation prescribed in Section 21 of the
Adminigtrative Tribunal Act,1985.

5. Facts of the Case @

6.1 The facts of the case in brief are given below :~
That your humble applicants are all Indian

citizens as such they are entitled to all the rights

and privileges gauranteed under the Constitution of

India. The applicants are all Civilian employees belong

to Group éDC,D and they are serving in the Defence Depart-

— —
-ment since a long time,

O eem——————

I

6.2 That the applicants No.1 to 9 are Grade III
employee and No. 10 to 30 are Grade IV employee are serving
in different capacities as Central Govt. Defence Civilian
employees in mxffexerk Nagaland in the Office of the

Administrative Commandant Station Headquarter Rangapahar

Nagaland. They are serving as civilian Switch B

operator,Maeasanger(Civilian)Sanitory Mate etc.
s T . op/5.

e
s
e o
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6.3  That all the applicants have get a common

grievances, common course of action and the nature of

5 efs prayed for is also same and similar and hence

having regard to the facts and circumstances they intend
to prefer this instant application jointly and according}y
they crave leave of the Hon'ble Tribunal to invoke the
power of the Hon'ble Tribunal under Rule 4(5) (e) of

the Central Administrative Tribunal (Procedure)Rules,1987.
They also crave leave of the HBn'ble Tribunal and pray
that they may be allowed to file this joint petition

and pursue the instant applicatidn for redressal of their

common grievances.

6.4 | ‘That under the Central Govt., various order,Memos,
Circular, the civilian employees serving in Defence Depart-
ment in Nagaland are eligible for certain benefits for
involving risk of life along with Armed Forces. These

Civilian employees are entitled to the following benefits :-

i) ~ S.DA. (Special Duty Allowances) under the Defence -
Ministry, Office Memorandum GMBi 4(19)/83/0, New Delhi
dated 11.1.84 and Finance Miniétry‘Memo.No.20014/3/832—IV
Govt. of India, Ministry of Expenditure, New Delhi |
(Annexure=1).

ii) H.ﬁ.A. (House Rent Allowances) at the rate of |
15% on the monthly Slary as;per Circular No. 11013/2/86~
E-II (B) dated 23.9.86 issued by the Govt. of India,
Ministry of Finance (Department of Expenditure) New Delhi,
the 23rd September,1986 (Annexure-2) with effect from
ﬁ.10.86. Applicants case im covered by the judgment and
order dated 26.11.93 passed by the Hon'ble Tribunal,

Guwahati Bench in O.A. No.48/91 and O.A. 124/95 and 125/95.
(Annexure-=2(1),2(2). '
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iii) ,Spécial Compensatory (Remote Locality)allowance

to Defence Departilent Civilian employee as per letter

. No. 16037/E/A 2 HQ 3 Corpes (a) C/0 99 A.P.O. issued by

the Under SéCretary (Defence) to the Govt. of India
(Annéxure=~3) and as @érAGovtg of India Ministry of
Defence, New Delhi letter No.SB/37269/4G/PS 3(a)/165/D/
(pay)/Services dated 3.1.95, wWith effect from 1.4,.93
(Annexﬁre-3(1);

“iv) Field Service Concession to the Civilian employ

-ees of Defence Service vide letter No. 16728/004 (Civ)
(d) dated 25th Apfil,1994 issued by the Director'(MP)
‘Org. 4(Civ) (d) for adjustment General Army Head Quarter,
New Delhi (Annexure-4) issued in persurance to the Govt.
letter No.37269/AG/PS 3(a)/D(Pay)/Services dated 13.1.94
with effect from 1.4.93.

6.5. That the applicants being Civilian Defence

employees serving in Nagaland which is B class city are

eligible Tor the abové henefits. But they are getting

"house rent @ "C" class city. There is no basis on which

this House Rent has been fixed. House rent is entitled

to them since 1986. House rent is not paid to them during

o

1986 to 1990 and also they are getting house rent since
April,1991 @ "C" Class city rate although they are entitl-

S,

-ed to House rent @ rate of WB" class city.

6.6. That your applicants have all Indian Transfer
Liability whlch is one of the condition for grantlng S.DP.A. -
(Sepcial Duty Allowances) to the Central Govt. Civilian’

émployee.

«p/Te.
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Annexure-5 is the photo copy of the Office

Memorandum issued by the Joint Secretary to the

Govt. of India.

6.7 - That your applicants having failed to obtain
the benefits mentioned above inspite of their repeated

requests bgth oral and in writihg.

6.8 That your applicants beg to state that they
having fulfilled all the terms and conditions of S.D.A.,
H.R.A., Special Compensatory (Remote Locality allowance)
Field Allowances and other allowances ad admissible as
Central Govt. employees servirg at North Eastern Region
particularly in Nagaland, they are entitled to above

mentioned benefits.

P Relbéfs Sought for

ﬁnder'thé facts and;circumstances narrated
above it is prayed that the Hon'ble Tribunal may be
pleased to direct the Respondents praticularly Adminis-
trative Commandant Station Head Quartef , Raagapahar,
Dimapur, Nagaland to pay the following financial benefits:=

i)  S.D.A. as per Memo,No, 20014/3/83-E-IV Govt. of
Tndia, Ministry of Expenditure, New Delhi and’O0.M. No.4(a)/
83/D New Delhi dated 14th December,1983 with effect from
November,1983. '
| ii) H.R.A. as per Circular No, 11013/2/86-E~11(B)
issued by the Govt. of India, Ministry of Finance(Deptt.
of Expenditure) New Delhi, 23gd September,86 and Hon'ble

" | «ep/B..
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Central Administrative Tribunal, Guwahati Bench in 0.A.
No. 48/91, O.A. No.124/95, C.A. No. 125/95 Judgment and
Order dated 26.11.93 and 24.8.95 with effect from
September,1986.

iii) Special Compensatory (Remote Locality) allowances
~ as per letter No.1603%/R/A2 HQ''3 Corps (A4) C/0 99 A.P.O.
dated 6.3.1995 issued by the HQ 3 Corps (4) C/C 99 A.P.O.
reproducing the letter as per Govt. of Ihdia, Ministry of
Defence, New Delhi letter No. B/37269/AG/PS 3(a)/165/D/
(pay) service dated 31.1.95 with effect from 1.4,93,

iv) Field Service Concessions vide letter No,16729/
cch (Cir) dated 25.4.94 issued by the Army HQ, New Delhi
on the basis of letter Noc. 37269/AF/PS3(a)90/D(pay/Services)
da.ed 13.1.94 with effect from 1.4.,1993. |

v) To pay the costs of the case to the applicants.

vi) That any other relief or reliefs that may be

entitled to the applicants.

8. Grounds and Legal Provisions:

8.1, For that the applicants being Civilian employees
serving in Nagaland and being attached to Armed Forces
are entitled to all the Financial benefits mentioned above

under the various Scheme, letters, Circulars etc .

8.2 For that there is no Jjustification in denying
the said benefits to the applicants and the denial has
resulted in violation of Articles 14 and 16 of the Consti-
tion of India as such as other similarly situfated employees
have been granted the said benefits.

p/9..
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8;3. For that the applicants having fulfilled all the
criteria laid down in the aforesaid memoranda towards
granting of S.D.A.,H.R.A.,Special Compensatory, (Remote
Locality) allowances; Field Service Concessions, the

Respondents cannot deny the same to the applicants without

any jurisdiction.

8.4 For that it had already been conclusively held
by this Tribunal iﬁ other cases that. the applicahts .are
entitled to the said benefits and thus the Respondents

ought to have ?aid the said benefits to thé applicants
on their without insisting upon the applicants to

approach any Court of Law.

8.5 For that it is settled proportion 2f Law that
when same principle have been laid down in given cases,
all other personal who are similarly situated should be

granted the said benefits without requising them to

" approach any Court of Law,

8.6 For that the applicants having been denied the
said benefits without any reasonable excuse and without
offending any opportunity of being heard, there is
violation of the principle of“ﬁatural_justice and according-
-1y proper reliefs is required to be granted to the

applicants.

9. Details of remedies exhausted:

That the applicants declares that they have
: ~of .
availed All the remedies available to them under service

rules etc.

01000
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10, Matters not pending with any Courts etc:

Bhe applicants further declares that the mﬁtter
regarding which the application has been made is not E
pending before any Court of Law or any authority or any

other Bench of the Tribunal.

1. Particulars of the Bank Draft/I.P.0. in respect

of application fee :~=

1. Number of I.P.0. -~ B 6% 559222 |
2. Name of issuing Post Office :- € 13.12.9 5,Guw.lch
3. Date of issue of I.P.O. 1= 1392 qz .

4, P.0. at which payable :- G‘*W"W

12. Details of Index :

In Index in duplicate containing the details

of the documents to be relief upon is enclosed.

13. List of enclosure :- As per Index.

-Verification-=-

I, 14271874 Shri D.K. Borah, the applicant No.1
serving as Civilian Switch Board Operator under Adminis-
-trative Commandant, Station Head Quarter, Rangapahar,
Dimapur Nagaland do hereby verify that the statements
contents from 1 to 13 of the application are true to my

knowledge,helief and information and I have pot suppressed
'any material facts.~
And I sign this verification on this (5 _th day

of December,1995 at Guwahati.

WM - Gk&;n‘mﬁ
Do - 152,98

;}ﬁﬁ Q@ﬁﬁfﬁwayAn QW@PQ

Declarent: (b AL

. .

1
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_“r"cf Min of Dyt 04 No 4(12) /83D Hew elbd, the Jitt Dec 03
Wl A5 ALeTIL0 OvELGE 1 OV, g
Swjects A li"aﬂﬁﬁﬂf!..ﬁﬂ"iiﬂﬁll!.'253{- LO7 L vid’ m axs Yoy e
s QE Al @ alea OOVE e VT EN UTATWEL T ity
Lapltorg 1*1..9.‘..%'3."..!.‘953!3 Lo tirn Yaglop s duny 2y Wbt b

oo 3o, B A

¥% The ared forx sttracting and retaining tho eervicay off
sanpetert qttfceres £or sorvice 4n the liocth Centrrn Regton
COrnriting tha stetes of A, Meghaliyn, Monipur, Hegslund
ad Tedprs wh ond th Ugton tar ritorien ot Ayuncchial vrgdenh
40l Mirer s L e Lesn angeging the asttention of the Covt for
gaae tiwe, Tha Govt hal eppaintol g coititteen eader Lha
chulman abdo of Secretery, departmont of perrotrel and
wieinistrative refomo, to review tio alating sllouwx:ona
"l freglities a'rieniblo to the Vacisua cuntacorien of !
civiliagn Ceatral Yot eoployons serving in this regton and to
erysiat roltgble emprovemant, Tha rrcoonondationg off tha
Coririita bava baen coretwl ly considarcd by thne Govt snd tha
- prozldont 16 now pléesed to docldr &1 21" misym |

(1) Tvpuge pf popsing/daputticos

: Thare will be 5 fixed tenure o posting of 3 yrp

- o& atime for otficers with Bcrvice ol 13 ym @r lases g
0L 2 yi X" n time for oficors with roro then LD yrg of
BoLvic o PYeriody of leme, trainting, ote. In cmes of 185 Agya
pEr yorX yill bae excludod in count Ing thv tenura partoq
of 2/3 yuara’, Offtccrm, on completion of the fiya tordnrs
of service mantioned oo0Ve, may be eon-{lerae) (or nasting to
gobtaiion of their ctoice a8 £ ar & mceible,

The terlod of derutation of the tentragl Cowvt anploy aoy
to the ataten/Union territories of the lorth patorn Regian
- will gusrelly be for 3 years which C¥ Lo o) onded in excont fonel
Cgilp In wdgenctiea of pblic servicee oo we') o when the
wnplejean concorad ix [repared to stey longe Tha LAdz(l )y
@cwtation allowances will also becmtinua . bo pald du - ivg
the poriold of dcputat!ion of extended,

(11) Yelchtags for Ceattal "'E‘.E:S.‘:.’Q{.EE:&MQ;..:MM’

Eatadhadndb B iy SR O

204, 300gi 0l menilon in gonfident{yl regoma,

. o,

Satiafectory prrformacces of duties .f5. Lha prescrityl
tiure fa the Hoith Hmte ghnll bo glven dua eeconniton
lu the cane of 6liqible oftlc¢ rn 1 tis Cakter of g

C{y) Proction Ln et s ponte:

() ‘ veggutotloa tO Central t.nuro o ta, rpnd
(c) Courzee of tralnfcg dhroa,

2y

o

Pia

. —



e in & of 211 arployees

, ‘a spocit ‘
um.,tt;ﬁdo';ed jca in ti» vorth Kenterm
~ Regicn ©.¥)

.. - - ae) special - N

[
{

oi;ﬁzs’v«pe:{cmd»oi basic, pay supjoct t°

- " n-\l-—-TO
o :}..:-Cent:al.cpvtz civilisn erployes s
nmuuy;,yux‘-s.bo grmtad 8 special

t
1

o hav? A1l Indie transfer
(wy) Hllousuce at the rato
3 ceiling of & 490/ =

featern Reg ion’,

y:

ting to #9Y gtetion in tN° rort
capt £x0® P nt of incowme

pef - xonth o0 P4
‘ wau?,thme wmpl ecn who 2re .@CO
vo g 3’ 4 {ple for this sprciol (outy) hlloudnCaE

gpec ial: (zu;y)a. allowsnces

not ell
vill be in gliition tO ~BY special

louwmncce alresly being Jr awl

51 of such special (buty)
~coote 1CT ality) ‘Al lowances
m<ces will be Arawh

4
1, Howe

i ._‘. . * OIYQ ‘4 - ’ '
‘ ey _(1-:), "8_2_6'-‘191 COmQﬂ!"_’atorrx A 1o pDCCS
<o \'.' - _-:?&’Md ’ e
“lhe rat® of the allowances will pe 5% Of bosic pay subj ecte
to ap\tnin;i_ﬁ.zo.ﬂ u H/=- A sgible to all prployaes wi thout
t Lm0y oY 3imit, Tho abova allousaces will be pXaicsible with
: &ﬂi‘&ﬁ{ﬁﬂ!.lﬂ.ﬁ} 1o the cose of ASS Ve |
Lo Viga s pateul
. I .
ha rates of allowanc e vl b o ) ;ows {OF the
o~ uhole of Manipuft t- '
) A SIS .
S R ff-;-'~-‘-%"‘i"jf%j':-ﬁfdr uptonz‘s/- by A= Flie -
T G R o v pay UPLO B A S 15% Of basic pa gubj ec-
’ W e v ) ‘aximaxn of tv 15Y=- e

A, eop e
» v’

e TripEs |
FEY pe pakes LT Ehe alowneo® uill bo e ©1dowe e
(p) DEficult ared w 25% of pd subject Lo o T
. ol ~ HN= ol B paximun OfF
- 19%/= %
®) I aLeS !
Pay uvto n 22/~ - s 40/~ P11 .
paY abova s 2 o/~ - = 1% 00 hooic pay subi-
o g nIxirae of B 150/°

' compens atory

1here will be no chano in th em_iadg rten of £pac
Allowantes 53:“19;.15:0 in rrmachal predesh, B

Ayl 1'4zOxoR And the existing (s ol pystrehrdce all1oMPnNC-

Mrd._ssible in spectfisd areas of *§zox oM.
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¥ nocoimationsf thy prae st soica (ER. 153) thge travelliag (4

Celiowm ota ta not admicrible tor journoyp amltrtykon in connaotion

L. inittal appotats b, ft ce9f of jorrneyn L0r teking 4p fnicial

eooLlmameat to g ¢op -n th North Lgotesn Reoglon, trgveliiutg

sliovacvs. liordo ) v O] fn ty Lwy Loro /505005 C.ady ¥uid)l fLaure
rar yoni/mall g ey fn eai0dg st tirut 490 ~n, for the Govwt
g cyent himsalt ol bitn furtly <ill boa HArlratblna,

(vt 7. e Jling _slloyrrsea 1oz journgs @n Lranac £

In rolaganion Of ardors halow OR 12, : on tracfer tO a statiow
{a the Morth= L aiiesn frqion, the fanily of the Govk sarvant 4GL3 o
no. gmecadny niw, ¢ihhae Covt porvont will ba nsid travell ing allowangduy
on Loufr +orf »eLf cawy for tronsit period to foin the post adduill

e pranitted o €LTr ~reonnel sifccts,nntw 8rd of hic ertislexent
Pk

wrdb o st woacx L OVE cost or %}“’3“ a St equivaloat 9f
carying 1/37d of his entitlement of the @{ficrence 1o wilgint of
tha prrec.inel @(fcts ho 1 actuzlly carryicg ed 1731 of his
cutitlement a4 the ces? muy DS {n liuo o’ tho ¢oat of tranas poresticy
of brogace, In cast tic family pccanpmies the OOVt Bervat cu
trenfar, the Govt servamt will e coiclos t> thd existing ximinegibla
trevedlgng 2llowouces fancludlag the coet of transpoxtastion choryos

" sf tho simis-ible tetght ol “ha bagewe actually cerried, The gowva

proviatear 31 alio aoply for the raturn journry on transgar buck
£xos the North gFa<tern legylon, _

! §  _Vii) Rord milosge £9r trandportr-tics o_-g_paraoas]. é-.EEecta'

Y r— - T s 1 W -y S

s, i > s e s S NS

ca tranfer (=

In.th~ rslaxation of ord~rs below: SR 1ie for transportaticn |
ni thr persoanel ell-cts on tronsfer betwasn LwO different steticns -
in b torth Bastern Reglon, highar rg2 of pllowvences Fulssibla -
sor trarsvortetion in ‘A’ class citics subject LO th? actual
ax~niiture incurrel by the Gowt scrvent will bo admissiblel

(vii1) 'oiglpg throwith oo

I <es2 of Govt se(vanc Jroceciing on 1eavé fresx @ -
el e ~ cing 4n north Eastorn raclon, the nexiot of trewlling
mece . ocwd Gays from the stacion of posting to outside that

racian yiil be troared g jointng time, ™he ovkiide that .rﬁqi,on"” |
-.-Nill .\.}‘-0 olminelbl” on Faturn [ 1o uvt e

($x) Leoye trawl concessiol

w._‘--.-----«-“w'\o“

A Govt servant whO leaw s his f£aolly bohind & the.old
ducy ct-tion or sother selected place ob rectdence for the Lo
farily will have to option to.aveil of the exdnting leaws tzavel
couse~ilch 0L jourmaey tO homs towt ooce {n o block period of , -

2 y~urgs or in liue thareof, facility of travel for himgalf . y
once nyesr from from.che station Of pooting in the porth custern .
rnaion to his home town or plice wherr the £pmily is roziding
an {1r mgiditon the fxcility £OFX tho f:mily( r stricted/to his
M ancuca, At ty? dedendag childrenr only). ~ksd to travel Ce
" @nce & year %o vigir th -cmployee gt the station of posting in the
Barthieacte 1 Reclon, In cese the onticn o8 £5r the letter :
1\te netiva, the cost of trewel 9° the faitisl distance
( 4p~/#-8)  will not ta borng by ih? {{ica’;

t

o rficers ¢r guing pay Of Py Zill/= UL §OYVY ond thelr
{.~i1irs Lo, soucs and two depand et children {upto I8 3&1“3
cor Lops anh 24 yrw £3r cirls) widl be allowal alr trave
| aguncn Laphsl/cilohor/Agnrtala i Colcutte ~nd dice veIsn,
whitea reiamatng joumaeyn ronstonn’ in tho procecding paragraph'.

A It
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23 ) Childr:n 3ducation Allovonc

S T Gy iy A W v o s N

ubgidy)

r
-4
S Nisrate G W o o= am

e /ilonted

O G e s  for e o W

~hare the ¢hildren do not Fcampany the Govt servant )
& the North Easiopm Region , children Lducation Allowances
Upto class XIIY will be gdmissiblo in FOspCet of children
Btulying ot the 1 mt atation ol postiing of (ha rmployee concerned’

0! oY ather station where the chiidroiccgide without an

restriction of pay drawn by the Govt Bervante If'children studying
in Bchools ere put in.hdstels o the 1ot sLX ion of postin .
Or ony othe station, the Govt serveot servent concerned will
without other restrictions,

2. The atove orderg except in sub pars (1v) will a180.be mutatin
nutancis apply to Ceitra) Gowt emolovees posted to And gman aad
Kictoof Islands”

S\
o O1st Lov 3 and will \
C yoars upto 3\st Oct 1980

3. Thaa orders wiil take edfect ¢
remoin in “orce for , peréd of thro

4. ALl existing cpeciyl sllowsace, facilitics snd concssions

axtonced by any special orders Ly the Ninist::ies/dwa;rtments
of the central Govt to th

thedr owan employoes $n (e Horth Bastarn
Ragion will be withdr ayn from tha g
o aneal {n this ofsiq 2200 1 and Ui,

. Se SPDPerato orders ydll be 1sau0d in respect of other recctmend gt io
réd to in parsaraph 1 &8 ~nd whedn dicigions

are taken by then by the Govt; .

' - In 8O far as poa scqna 8erving in the India . udit & Accounts

Dapxetment are concernel, those 5rd-rpy (s gue after consultation

&l th comptroller_ and Huditor Gea ral of Indin,

8d/= (SC Mghalik)
Jt Cecy to the Govt Of Inciia
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NO. 11013/2/0C-E<13 (b0
30VRRP£HNT OF JRLIAEIRISMY orF
. FIPAXCF (Depertment of Exprnditure)

New-Delhd the 231u- September 19A6, ————

OFFICE MFMORANDUM :
Sub + Recommendations of the Fourt Pasy Commission Decisions -
. of the Government relating to grent of Compensutory(City) L
- & House Rent Allowances to Central Covernment Employees, -+ °*

The undersigned is directed to say thut,consequent upcn
the Jucisions token by the Covernment on the recommendations of
the Fourth ray Coamission relating to the ubuve mentioned ullowences
viue thds Miniatry'l Resolution No.14(1)/1C/86 dtd, 13th Septeuber
195C, the President 1sipleased to decide that in modifjcation of

this Finlstry o.M, No.F.2(37)-E~11(B)/€4 dated 27-11. 1905 us
8nenued’ {rom time to time for Codipensatory(City) and House Rent
Allowences to Central GCovernaent eopldyecs shall,be edmicsible at

Lke following rates. B
COMPTNCATCRY (CITY) Al LOVAKCES "
Pay fiunge

Amount of C.C.A. In cless of citiea
(busic pay).

‘ (R, p,m)
- ) A D=1 B-2
Belew %.950 30 25] 20
%4550 Zna_ebove but below A.1500 45 35' ‘ 20
E.15CC and above but delow k.2000 75 50 20
F.200C and gbove 100 75 . -=20

Lete :- For 14 special locolitics where C.C.A at the rat.s “pplica-

ble tc B-2 cless city are being Paid, frech orders will he. issued
seperitely. ' '

L117HCUSF_RFNT ALLOVANCE

~Type of sccomnodation iaay range in Awount of H,R.A.payalls in
to which entitled ;revlsed scales Riep.m

;hﬂﬁo*‘4. o 6F Bay for ent- A,u-1,By2 Q clucs Unc?nss-
122dunent, cless cil= citles 1f1e¢d

WY oo ties, places
) D ' 2 3 " s
‘ {,{.“xen‘:‘ <  750-949 150 70 30
T s . 9501499 : 250 120 50
« 4% ‘;,, \R‘f« i 1500-2799 450 2z0 100
L 2800- 2599 600 : 300 . 150

om,_e‘-"i 3-.\""" H.A at abcve rates shall be paid to all euployces (other
¥ han trhose provided with Covernment owned/hired sccowodution) withe-
out rvjuiring theam to produce rent recefpts.these cuployecs shall,

Conts ., to P,2



;. . S —®E -
Vv onid,,, 2 _
J//.../&/

ﬁouvvor. be required to furniyh g certiry
they are incurring eme expeniiture on re _
. Q"7 rang, HoR.A, at above rates é;hnll 0180 be 1ufd to g ! _
. EANG fLployiag living tn their own houses Subjdict tg their furuishing

Certificute that they are paying/contributing towards hayge or
broverty tax or maintenance of the houge, '

Sseclul orders, the same shall be tivéen~ag admiaslblellm-A.BJ-1 ,
;o {384 D-2 clags citye,, In wtk other cages covered by spécﬂal}ordﬁr ,
I HRA sgall be edzf{ssible gt the rate 15 ¢ Class cities, Jn both thease
Cases there shali pe No Upper pay 1init for Péyment of Hna,

. - mg— - "=

Continue to be apnlicalle,

Se - Pay 6or the Purpose of these orders, will Le fpoyf'as,

defincd 1n‘?.R.9(21) (a) (1). 1n the case of persons who continye
to druw pby in the 6Cales of Pay. which brevailed prior 10’1.1.19Q6
1t will tnclude in 2ddition to pay in the pre-reviged. ¢ scales,

deaineys Foy, dearnesg allowance, Add{tiong) Learness a
Ad-ho¢ LA and Interin Re)jer @prropriate to that
Under’ crderg in existence on 31-12-1985, i

libuéuqe,
P8y, adnissible

€. These orders shall be effecitve from 1-3d§ﬁ986.~‘

the above €lloynnce wi))
be draun at the existing reteg on the natlonal‘ﬁay in tﬁerpri_xx
Feviged gcule, , N *

7. These orderg w11l apply to clviiian caplopces of he
Centra) Covennmept beloncing to Croups 'pv 'Cr & 1D anly,
orders ;111 alsojapplyuto the‘Group ' ‘'t 8 en,
Pold frog the bq{gnce Service'a‘Estimatea. In
Forces Personnel . ang Railway eaployees,
18sued Ly the Ministry oy Defence
respec;:‘vely.w

e ax
‘Do civil.cdployees
regard to ktméq
se@&ratﬁ'ofigr5~pili?be‘
und Depurtment of Railudydy"‘
a, In 80 fur o4 the pereony herving fy, tﬁ;i-lnula Lmqlf?un&f

hcccunt, Jepurtuent “re cuncerned thig ordey lsdues~ufteb ?onsul-ﬁ
- t3tion with the coaptroller and Audytor Cehwral’or'lndlu{;fﬁﬂ

9, K1Y, version of the order 15 Ottuched, . T

. o - ( Be Pu Varwa §
. Join Secretury to the Coverruent ¢t Jpu1p.
o o L

£11 Kiritryeg 4nd Uepurtaent of the G overiucant of lndlo}%)co us .
PEr aiAtributien list, : o
Coby Jorvurded to Ceac SR UPSC ete.(with uyuig huuber °r;°{;re'
Copics) i3 pop stdndurd endorsen | -

ent ]1Dt.

{

G
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Gvarn ot nctis

Corlacic ) Swvey of low

4, chvin b o Lo .
Crlcuttza=ic,

. Ree 14017(1) /Bu-3(t8A) hue

Datod the

L R Y Ly

. .
Sub:= Housp T.ont A)lswsncs circular skrel)

-— e smvesemm

Acay ¢f th Minlstiy ¢f Finne Do Ll
O.N.Nae (1) 11015/41/86-2.11(L) /67 *t. 13.11.687, rocoived
fron - he Ninistry of Stezl an- hinxs, D:rortront of Finos,
Now D-lhi under their latsr he. 20°17/67-1 F dt. 11t . 30u'r y6
s firvnrda” for inforrad:n Y

TroeXpentliur s

an< n2c2-s£sary aclion.

-
Nl

. }l‘!/l“t./ b’i' lk?
(ke i
‘ A“rinisirativ Afficar
for Dircct r (Arinistr: .ia)
Dy.N2, 51/3/88

Tha undersiona~ is diracted to rafar t~ ~ara U of lis Ministyy,
Of fice Marorandur Af ovep nurbar Aot 19,2.87 raga-etincontral
Givernmant ersloyees ta2lon-ing t3 Grac 5 VBT !'C! apd 'B' and ake
art 1 of O.M. of avan nurbar 23ted,22.5.1997 ra-~rding contel
Gwernrant annloay22s baloneine t- (,you~ 'A' an the cub jxdnttad
atave an? v sty that coanscuznt uosan fix~ti~n af 7lot 1t uf_
Jioence foe for rosicontial ccce-m o4 48 g urds chtriGave mont
STT "VIr™Yhs chuntry VimsTinis1Ey Gil a  ;vel s ot (Dirncuoraty, -

(1 Estata)® O.bh..Noe 12035/(1)/05-P31,110(3) 4:1a™ 7.8.1987, the b *4U
the Prosi”nt is “laasa” t2 dici‘c thet Tontral Govdritdub o o) Y

// balonzing t2 Grous 'A' ‘L' 'CY anr ‘L' workins in vaticus ¢)-
citirs ~n” unclassifiad ~lacos™~il) b ontitd id L ¢ v v 5oL,
in licu of Fent Froo accoe 3e0~tin 3s undora~ '
- e —— ..-_*_*__. o PEES

UEVATS
Lfi

(1) Amount char-ed as licance feor Guvernt et agenradation
n as fixed in tores- of Linictry of Urkzan Dovolowat
(Ditoctsrate of Estate)'s above minti nacdk 0. dotod

7.5.1987 and ’

(ii)House Rent Allowsnce adirissible i~ currcs vanding ,
* ¢urtoyessPin that classifiz® city/unclassifia' place

in 2arps” of ~sre ig hiniciey's O.b. 1.3.11013/2/
86-E-11(B) ctte”(23.9;1996 fx cantr~t Governront
aoployeus balan~int 4o Grouzs 'Y 'C' ond ‘DY and oera
L of- O.K.No, 1102372/3€-E.I1(B) d:te ' 19\3<B7 for -
; Cantr-1 Governmant ernloyzes bol-ingina To Griuz -A,,
2. Other terms andconditi~ns for 27 issikklity of cum-p-reatinin,
lleou ~f rint free ncemr~ tEHn inicated in this Ministry's o€fica
Pizecr-nun Jatzd 19.2.27 an” 22,2.37 rercin the saiae
" 3 Those orers shall t~ko 2f7-¢ct Trar 1.7.87,
4« 52 far 3s persons sarvina in the Indian Au ant Accounts Montie
2re concernad, th2se ordars issue aftor cnsultatin with contr-llx
. and Auditcr General of Indi-,
: ; : Sd/-/..N. Sinha
‘tkt /e Dircctr

o 1
P

)
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S Nininol Application Ho. 4 of 15w

"‘ ¢;UuLe of vidor @ [his the 261h doy cf Wovamber 1395,

Vjce-Chairgman '

,ﬁfﬁhri 5, Haquao,
1 swbor (ﬂnnlniaLrutivﬂ)

Sanylylino,

L "

‘.J‘\f\k L oL,

ytysix(46) olhvrs,

“ynhri 1, Lupdon ho and (o
postod in Lhio

ﬁ;,au'rpiu\ WY A4 ‘0 amployous
Coopftice of Lho Uiroctor,
L Gealogiesd Gurpvoy of Iadia,

R gporvation Hunipur%)aqainnd, Dimapur, .

S upistrict Kohlwe, Hugeland oo hpplicunts

flifujindﬁuuutu shrl M., Trikhe
. . “L‘{’“(’SP}“:“-.

Unton of 1ndia, through tne sece-tury (G v 7
Lo th? Caunpament ol Tagin, ’

Minlstry of Stual and frines,

Dapartmont of Minas, Wou palhi ' )
Thae Divoaclor Genaral, crological Swmuey

of lndise, 27, jasaharlal Nehru aad,

Calcutta: 707 013

‘ri”f “1he Daputy Dijnctor Sanoxal, Goulogicol
SR Survay of 1ndia, Hatth Lost f2glen, o
SR Asha Rutlr, Laltunkhrah, Shillong-793703
o bl Tho Uirector, ~sologleal Hurvey of ladiu, o
T - Uparation Hanipur—uaqaland, Dimapur. .....Rusnundﬂnt:«
By Advocate Shri 3. Wli, Sr. C.6.5.C. und
: chrl koK, Choudhury, Addl. C.h.0.Ce
e o
BRRLLLL SR
f, *f L]
o
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The applicants numborfng 67(l‘orty:m\mx.) Gl
Croup Y yng 10 vinployBas undar u1,a Jlsuctlor,

Guological turvey of lndia, Oporation Sandipur~iacgalang,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . ’
. GUWARATIL BENCH_

Criginal, Appijcatinn No,124 of 1695
VVith
Originel Application No.125 of 1995

™

- Date of dectston: This the 24th 8ay of August 1995
( AT KOHTNA J
‘Thie Hon'ble lustice Shri M.G. Chzudharl, Vice-Cheirman

The Hoa'ble Shri G.L. St -!yvine, Member (A misisirative)
C.N0. 122705
St Uil Sinke and 116 othess

\ . - N - . ~
Al rre corving In the Ofice of the Corrison Fagineor,
SLE EWS  Clo 08 AFO.

caAprtic sts
~ VErSus -

Lo Usfan of India repicsonted by

The Socretary, Dofence,

Goverument-of Indiz, MNow Dethls
2. The Georrison Erngincer,

6t% EWS C/o 92 APO.
3. The Cerriscn Englnser, .

369 WS, C.o ¢y APC. v wRespondresg
Q£ No.125/95 |
Shri N. Limbu end 14 othars :

All are sciving In the Office of the Gurrison Engineer,

868 EWS (/o 99 APO. —.....Applicants
~ Versus -

1. Union of Iudla represented by

The Se:.:retary, Dafence, ‘

Governinent of Judia, New Delhi.

2. The Gerrlson Engineer,
668 EWS, C/0 99 APQ. ‘ «....Respondents

For the epplicants In both the cases : By Advocete Shri A. Ahmed

'Fof the respondents In both the cases : By Advocate Shri S. Ali, Sr. C.G.S.C,
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CHAUDHARLJ. V.C.
"Mr A. Ahmed for the applicants.
Mr S. Ali, Sr, C.G.S.C. for the respondents,
Both these cases Involve same question and therefore

are being disposed of by this: common order.

Facts of 0.A.No.124 of 1995:

-

The applicants belong to Group "C" serving In the Defence

Department as civilian employees. The application is restricted to

applicants at serial No. 1 to 117. These applicants are from inside

- North Eastern Region and are serving in different capacities as Cehtra!
Government employees In Nagaland under GE 868 EWS 99 APO.

Thelr grievance is that they are being denied the payment of:

) Special (Duty) Allowance (SDA) payable under Memo

No.20014/3/83-E-IV of the Government of lndia Ministry

of Defence dated 14.12,1983 read with O.M.No.4(19)/83/D,
Civil-I dated 11.1.1984

i1) House Rent Allowance (HRA) as per the circular No.11013/

WM 2/86-E-1I(B) dated 23.9.1986 Issued by the Government

of India, Minlstry of Finance

\ . )
\“‘W@:\Q ) Spec!al Compensatory (Remlote Locality) Allowance SCA(RL)
% ' under the Mlnlstry of Defence letters No. 16037/E/A2
HQ 3 Corps (A) C/o 99 APO and No. B/37269/AG/PSG(a)/165/

D/(Pay)/Service dated 31.1.1995

V) Fleld Servlce Concesslon (FSC) vide letter No.16729/GG4
(civ)(d) dated 25.4.1994 of Army Headquarter, New Delhi,

although they are-entitled to get these concesslons.

Although no written statement has been flled, Mr S. Al

_’Ae _ned St. C.G.S.C,, fairly states that ’we‘ rnay decide the matter.

-

s

/ . .
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In the light of earller decisions on the point although he has fnstructious

to say on behalf of the resbondents that they oppose the claim.

r\ct% of O.A. ’\Jo 125 of 1995:

3. . The applicant Nos.1 to 15 (other applicants already deleted)
who belong to Group "A", "B", "C" and "D" employed in the Defence
Department as clvilfan employces and posted in Nagaland meake a
grievaence that the respondents ére denying ther, the bencfit of SDA,

HRA, SCA(RL) and I'SC =lthough. they :re entitled to get these

.

conceszions,

4. - The respondents have not filed eny written stetement.

However, Mr S, Al, leurned Sr. C.G.S.C., fairly states that we may
decide the natter Iwthe light of earlicr decislons on the point although

he has Instructions to say on behalf of the respondents that they

opposc the claim.

t

REASONS (common_to both the cases) :

5. The applicants place reliance upon the O.M. dated_ 14.12,1983
which prov‘idcs that .Ccntral Government clvilian cmployees who
have All India Transfer liability will be granted SDA &t the rate
prescribed théreunder per month on posting to &y station in ‘the .
North Eastern Rgglon. Lik.e\-.-'i'se,, the letter of Ministry of Defence
dated 31.1.1995 provides® that the Dclfe‘nce Clvillan Cmployces serving
in the newly defined Field Ar‘eas and Modlﬂedv Field Areas will be
entitled té payment of SCA(RL) fogether with other allowances as
may be admissible. The O.M.dated 23.9.1986 issued by vthe Ministry
of Finance (Departmem of .Lxpenditure)_provides. that. on the.....

recommendat{on of the 4th Pay Commlfsion it has bcen decided

that the Central Government employees shall be entitled to HRA,
on a slab basis related to their pay and separatcly prescribed | for

"A", "B-1" and "B-2", "C"- class and "Unclassified" cities with e{fect

from......

|
i
l
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at’ HRA at the rates prescribed
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YA\ - shall be pald to all employees (other than those provlded wlth Govern-

ment home/hired accommodatlon) without requiring them to- produce

rent receipts, but on compliance with the prescribed procedure there-

under. It also provides that where HRA at 15% has been allowed

under speclal orders the same shall be glven as admisible in "A",

"B-1" and "B-2" class citles and it shall be admissible at the rates
in "C" class cities in other areas. The memorandum lssued by the
Army Headquarter - Org 4(clv1l)(d) dated 25.4.l994lbearlng No. 16729/

, »
GG4(Civ)(d) -on the subject of FSC to clvillans pald from Defence
Service Estimates Including civillans employed in lieu of co'mbatantsa
and NCsE (both posted and locally recriulted) provides that It is
proposed to extend the same concessions to Defence clvilians employed
In the field areas as they serve side by slde with services personnel
under stmilar conditions in the glven areas and the same shall be

){/4‘{ paid at the rates prescribed under the said memorandum. It " has,

W however, been provided that SCA such as Yad climate allowance
. .

etc. shall not be in addition to these allowances.

% , )
MJM 6. ~ The applicants have based their respective claims

on .these memorandums.

7. It appears that the ~applicants in both the cases had
filed a Civil Sult in the court of . DC(Judiclal), Dimapur, Nagaland,

‘ being Clvll Sult No.255/89 making the same claims. The clvil court

\

by judgment and decree dated 19.12.1994 has allowed the claims
and directed the respondents to make the payment accordlngly.
The civil court relied upon the decislon of this Tribunal in 'O,A.Nos.48,
49 and 50 of 1989 of the Central Admlnlstratlve Tribunal, Guwahati
‘Bench.” The “decree has hot” been complled ‘with,"but " the " applicants™ ™"

4 have now stated in the appllcatlons that they would not proceed
’ A\
with the executlon of the decree as they have now reallsed that

- they had obtained 'the decree from the ~court which lacked mherent

1

jurisdiction......

R et b R s g bt
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]urisdiction*to entertain and try the suit in viéw of the
bar of jurisdiction arising under the prov1s1onsof the *

Administrative Tribunals Act and, therefore, they have

approached this Tribunal for relief by these applications.

" Since the applicants were agitating the claim in respect

of SDA and HRA in a wrong forum it is just and proper to
give them the benefit of exclusion of the period of
pendency of the civil suit for the purpose of holding the
said claims within limitation in these applicatlons. The
relief sought in respect of the other 'two claims 1is

within jurisdiction.

8. The question of entitlement for all these

claims in respect of Defence civilian employees haye

exhaustively examined by us in the decision in the case

of S.C. Omar, Assistant Executive Engineer, -vS- Garrison

Engineer and another (O.A.No.174 of 1993) reported in SLJ
p-74 -
1995{(1) CAT (Guwahati Bench)h'We have held in that case

‘that SDA and SCA(RL) are payable to civilians with All

India transfer liability poested 1n Nagaland even if they
get Field Service Concessions. We have not accepted the

plea that admissibility of Field Service Concession

deprives them of these bepefits. In view of this

.conclusion since facts are identical and as we had also

\
referred to the ealrier decisions in 0.A.No.48/89 and

0.A.N0.49/89 dated 29.3.1994 in support, we are satisfied
that the relief claimed by the applicants in the instant

applicatlons relating to SDA and SCA(RL) must: be:allowed.

g v s e

We, therefore, declare that the ~applicants "in the
respective applications are entitled to be paid SDA with

i

effect from 1.12.1968 or from the actual date of posting

MW%\ |
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tlll 28.2. 1993 and thereafter to be regulated

as the case may be. We further declare that the

applicants in .the respective applications are entitled
to be paid SCA(RL) also, with effect from 1.10.1986. For
specifying these dates in respect of these two reliefs
we rely upon O.M.No.20014/16/86/é—1V/E—II(B) dated

1.12.1988. This is consistent with the decision.in S.C.

'
i

Omar's case (Supra). It is,' however, made clear that_'

this applies only to such of the applicants who are
appointed outside N.E. Region, but are posted in N.E.

Region on tenure basis.

9. Consistently with the view we have taken in

Omar's case on the nature of FSC and with the view taken

that SDA and 'SCA(RL) are payable independently of FSC we

~hold that on the subject the applicants in the

respective applications are entitled o draw the same as

provided in the letter of the Government of India

No.37269/AG/PS 3(a)/D(Pay & Services) .dated 13.1.1994

with effect from 1.4.1993 subject to fulfilment of other

conditions prescribed therein.

10. Lastly, in so far as the claim for HRA is’
concerned we follow our'decision in O0.A.No.48/91 datea.
22.8.1995 and hold that under the O.M. dated 23.9.1986

the applicants are entitled to draw the HRA prescribed

for B class cities with effect from 1.10.1986 at the

rates presctibed from time to time since 1.10.1986

,“whethen on percentage basis or flat rate or. slab ba51s

B e L e L

~in

Ql. o For the purpose of the aforesald order it is

~

»ﬁmade clear that ‘as now held by the. Hon'ble Supreme Court

who are app01nted -outside the .North Eastern Reglon and

. are posted in the North Eastern Reglon. It will be open

Lt

the benefit of SDA is admlss1ble only to those employees



: 6 . .
to tﬁe respondents to ascertain the case of each
applicant for "that eurpose if, nccessary. Further it is
made clear that this order has becen passed on the footing
that all the applicants in the two cases are posted in

Nagaland.

12, 7 For the aforesaid rcasons following order |is

passed: :

(A) 0.A.N0.124/95:
i) It -is declared that <A is payable from
1.12.1988. : | -

wt

ii) (a) The respondents are directed to pay to thel
applicants Special | (Duty) Allowance (SDA) with ecffect
from the date of actual postlng in Nagaland on or after
1.12. 1988 as the case may be in respect of eech applicant

and contlnue to pay the same so long as the concession 1is

admissible.

(b) Arrears from the date ef actual posting 1in
Nagaland on or 'after 1.12.1988 upto date to be paid
within three months from the date of‘receipt of copy of
this order. .

iii) (a) It is declared that SCA(RL) 1is payable from

1.10.19856,

(b) The respondents are directed to pay to the
applicants SCA(RL) with effect from the date of actual
posting in Nagaland on or after 1.10.1986 as the case may

be .in respect of each applicant and to continue te‘pay”

N

the same so long as the concession is admissible. i

IR b [ RTTE R .
i AL R TRILRY IS \‘ \k xS ,‘;“ru:u ,

(c) Arrears from the date of actual postlng o

in . Nagaland: on -of!v after 1.10. 1986 upto date to be

paid within a period cf three months-from the date of

cbmmuiiﬁg%¢& of this order.
NISTR
, ?‘g }_
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indicated below . . ' E | ol

A * e ¢

iv) (a) It .s declared that FSC is admissible from

1.4.1993.

(b) The respondents are directed to extend the FSC

to the appllcants in the prescribed manner with effect

.

from 1.4.1993 or from the‘date of actual appointment as

h)

the case ' may be in respect of each applicant upto date

and to continue to give the same so long as admissible.
v) (a) It. is declared that HRA is admissible as

-

(b)-_The respdndentS‘are direeted to pay HRA to the

‘appllcants at the rate as was appllcable to the Central

_Government employees in B, é-l,'B—Z class cities/towns

for'the period from 1.10.1986 or ftom the ectual date of
appointmeet as the caee may be in resepct of each
applicant upto 28.2.1991 ané at the rate as may be | !
applicable from time to time as from 1.3.1991 upto date

and to continue to pay the same at the rate prescribed

" hereafter. - - ‘ . !

(c) Arrears to be paid accordingly subject to the g

adjustment of the amount as may have already been paid to

the respective applicants during the aforesaid period-

towards HRA..
N
(d) Future payment to be regulated in accordance
» : [}

)

with clause (a) above.

(e) Arrears to be paid as early as practicable, but

not later than a period of three months from the date of

communication of this order to the ‘respondents. Lo

The orlglnal appllcatlon is allowed in terms of
\

“the aforesald order. No order as to costs.

.

'
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i). "It is" declared that SDA is payable from

ii) (&) - The rezpordents ér@ Girected to pay to the

epplicants Special  (puty) i#llicwance (SDA) with effect

frem the date of actual busting in Kagaland on cor after

-

1.22.19038 as the cage ;

3
D
12

ey b 1 Yespect of each épplicant

and continue to Lay the zame

6]
(@]

lone 3 the concresion is

ceible

(L) Arrcars  from the ¢ate of actual Posting in

Feaalansg en or alter 1,12.1¢:g upto date to e peid

Within thyge oNths from the Fate of receipt. of cepy of

iii) (a) It is declareg that &Cr(RL) ;:s payable from
1.10.190¢.

(b) The Yespondents are ~irected to pPay to the

applicants SCA(RL) with effect Ircm the Cate of actual

Posting in Na galand on or after 1.10.1986 as the ¢

Ase may
be in'resuecc of ecach applicant and to continue to pay"
the same so long &8s the concession is edmissible.

(c) Arrgars from the date of 'actual posting
inz Nagalané oh or after. " 1.10.1986 upfO'date to

- ~ !
be paid within a paricd of.th:ge months from'the date of

communication of this order.

iv) (a) 1t 1s declared that FSC is admiss 1ble from
1.4.1593.

t yo— e g 20y
Rt ST SR "'7'7"'“" ",""’* A R}
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(b) The reoponqents are directeg to extend the FsC
to the. apyulican- s in,the-proscribcd manner with effect

from 1.4.1393 or from the dzte of

-~
QLo

B

1 appointment: z¢

the . case may be in respect c¢f each applicantfupto date
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R A R M

|
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ed that HRA is "admissible as'
}iqdicated below:

(b) The réspondeﬁts are directed. to §ay.HRAlto the
aéplicaﬁp$gat the rate as was applicable to the Central
Governmegg empldfees in B, B-l1, B-2 class cities/towns

. . . ., L for the.DFrlod from 1.10. 1986 or from the actual date of
"Uapp01ntment 4 as the. case may bef:ln gre§pect of qach

_applicant wupto 28. 2 1991 and at the rate as may be

applicable from time to time as from 1.3.1991 ppto date
and to continue to pay the same at the rate prescribed

heréafter.

(c) Arrears to be paid accordingly subject to the

, adjustment of the amount as may have already been paid‘to

=

g the respective applicants during the aforesaid period

Ty

, ~ towards HRA.
¢ . ] -

Er

. ; ' (d) Future payment to be regulated in accordance

with clause (a) above. '

g o a ~(e) Arrears to paid as early as practicable(.but
not later than a period of three months from the date of

o _ _ communication of this order' to the respondents.'

‘The original application is allowed in terms of
\ N . i

the aforesaid order. No order as to costs.

iz sd /e cmmm
KFHIRE ,r!'."'"hwu"gx::u',;q Vopan e r e e .
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PaI‘t'I.OO. NOC 21 Dat@d 9;5095..

Sub:~ Field Servic: Concessiens to Defence Civilians
serving in ti.. newly dafined Field \reas.
. o e e + v g 450

Govi. of Tndia, Ministry of DaTonce New Delhi letter
Nos.B/37269/AG/PS3(a)/165/D/(P?y)/Servicos) dated 31.1.9% and
B/37269/N3/PS3(a)/730/D(Pay/S:xvicos) dated 17.4.99 aro
reproduced below for inf-rinziion rn.. necessary action,

Pleas: acknowledyo receipt,

T}Ef No.Pay/O{/.X}," — ' ST.A.0, (PGY)
% Dated: 940G

+ Distributions:- |
; a) All sub-offices :.. As por standard List.
r B) All section in M.O. {‘
% - .
i c) Spare Kﬂ ‘,ﬁﬁ,N,/\///
.“,’:5 \n
.‘::;: . 5T, oAOa@PaY)

S e dem e e e e e e e e e

R S

1 am ¢ir:cted to rufer to para 13 of Govi. letter No. 37269/AG/
PS3(a)/nN(Pay/Services) dated 13.1.1994 and to convey the

sanction of the President to tho folloving Field Service
concassions to Defence Civiliaas in <thc newly defined Fiedld

Areas and tiedified Field Area~ as defined in the. above inentionaed
letter:..

(i) Defence Civilian ampiloyces serving in the newly
dafined Field Arsas will continue to ne extendes the
concessions enumcrate d in Annoxure 'C' to Govt.letter
NO.A/OQ584/ﬁG/PS3(a)/97—S/D(Pay)Services) dated 25.1,1964
Defence Civilian omployees serving in newly defined
Modified Fiold wxp?nyapx Arcas viill continue to be extended
the concussions encacrated in Appendix 'B' to Govt.letter
NO.A/25761/AG/PSS(b)/146~S/2/D(Pay/50rvices) dated 2nd
MarCh, 1968, . )
(i1) In addition to above, the Dufence Civilian employcas -
serving in the newly defined Ficld Arca s anu Medifiod
Fleld Areas will be entitled to payment of special
compensatory (Remote locality) Allowance and other
allowancos 5% attissible o J3Tinee Civilians a5 pur tho
exXisting instructions issu .o Dy this Minictr, from Pinme
to timc. o ' B
2. These orders w. . come into forze w.e,f. Ist Anril,93.
3. This issuecs with the concurrence of TFinance D @ision of
this™l juistry vide thoir UO N2.5(1)/85-AG(14-PA) dated
9.1.1995,
Sd/-
(L.T. Tluanga)
Under Secretary to tho Goveriment
of Indiaa

W
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RESTRICTED
No.B/37259/G/PS3(a)/730/0(Py/5ervica)
Governm:nt of Indig
iiinistry of Dofonce
Now Delbi,the 17th “oril, 1995,
CORRIGENDU
The folloviny ~mi:ndment is oade to, this jiinistry s

letter No. 3/3/903/4;/95?( 2)/165/D(p~y/Sarvices) dated
31.1.41995; rogarding Fiold Sorvice Concossions to Defence
Civilians ssrving ia the aewly defincd Field Arpzas:e

Para 1(ii) may be Jeluted and subsiituted as uader :--

“Tho Defence ;vlllwn smployzes, sorving in the
)f weuily defined mohdificd Fiold Azcas,will continuc
ﬂ to be wntitlod to the Syvce: i Tomoensatory (Remoto

‘[Loc~llty) \llowance and otlicr allowances as admissinl.
to Defence Civi ians, as hit'ertoforc,under ¢xisting
Jnstructions is.ued by this jinistry from timz to tine,

Howaver, in respect of Pefonce Civilians eimployed

in the nley defined Fiecld ﬂru“s,sg_01al commensatory
(Romote [6Ea1Tty) Allivience 2n. other allowancos ar:

not concurrvntly adinis 5101 alongwith Field Sorvico.

) ,
2. © This corrigendum issuas with thoe concurrance of the
Finance Division/A5 of this jiinistry vide thair I.D.MHo.388/%.
datOu 50‘fn1995. . ..

o~
Eo N aiantand !

(L.T.Tluanga) .
Under Seciz. tary to the Zivvt.of Indis
Tekes: 3012739) S

To , .
The Chief of the' iriny Staff
N oW Dolhi :

Copy t0~7

vs ner list attached.

NSV, o
W

"

<£K y—
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2,1 Classifie
: e il

- NO D 7Z0Y JA s R(g)/OO/D(PayfﬁurvlCus) (
T . Governmopt o+ It W’
= Ministry of 2gicnco
T “ew Uelhi - 11C 611

. Datedd by, Vih SELENIVIVS SRR KVIUOY o

. @ T
N \|.l
To

KL
A LY
The Chief of the Army bntf'\|<‘ 5
v
Sub 3 Fiold Service Conceysions - ALy Fersonnel
Xuplumcntutiun ¢f the teComuendation of tho
4th Centra)l ay Commis&inn. »
Sir,

I am directed {10
in 2Pary 26,968 of

4y that tie 4th'Centray ray Commission
exlsting classific

holrp Aeport, nhzg *eComaended that the
ation of arass for the

; grent of field service
Concissians apd the Concassions admis isle c

R B R Kc
Araod Porcesg pPutsonnal should be ‘revoiowed Oy the -;
Structure of fleld Service Concess’ons hae since voon roviewac,
[ wn directed to Convay @aaistansxhxxx:inzu tite canctign of the
Prosident 4o 1nplementation ct the following d3cisiyns taken in
this Tégard in so [z as Lhe offrs apg Persvnnel ooiow of ficer
rank'of‘army ( inuluding ALY sostal “¢rvica) are ConcCorned,

atiy g or Aol g
y 202

~2=te3. At procant fiald
Classifiog

. Arsas are
anto tENGo typos, WManely, “fu)) flold, wrhified vya1g
and Xz ved coditned Clela AL2as,  Trg

SLLVICH Concuss
beraaf oy, £leld arcsas will
Nodifiad Figly slexs only,

-,

. . ~ .y B
Ledn Lo-Jdof uu)d.

Cu Classifiod a5 Fleld ijuas BYIT

Brens in weiceh fioid
ionyg aye AL S3Ible hgve o

2.0 Preeroquisitas i r Clusy, ., oy AT as iy ATea y A
LS SRR PP Qe Wil n. g follow. oo

s 3 PR . - - - . g . 3 . .
Seld Acos, Faele Avoa 15 an gvea Haere Lroops are
[ ~ 3

the bordere o Qppaerational ‘equiroments and
OO Imrinunce ol hestilities and asgeciatad “isk of life
tXists, Teoops ip such areas are located for I'8asons of
C.erational Considorationg alons ang ap., not Jiviag 1
Cantonmonts,

w_“-ﬁiuﬁ_ﬁiﬁiﬂ“éﬁti-'iidifiﬁd leld areg L& arn apryn L e
trocps are dezloved 4inp SULport of Coabat &chelons/Lroops
in an vperaticnal SUiort role, begree of op«“ratioral
Yiadiness 14 slightly lower taan that 1p Fleld area,
Though sustained Survei! *sace Contlinues,

2.3 The dethails of
Areas acrce Contained
. “

2,4 Alt&rnatjon, Eq
notified .y the  Gover

25 and
Cilvaly,

(4]

newly diovinag Flled are
oy

in Appond:coe A Len .

anf, Lthe Field/!odigiad Areac

A31Y L0
Neeant gt {pats {romng

time to Line
4

Conid,.....o/
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Zlﬂ ‘Areas classified as fleld arcas und lodified Field Areas
-Will be rvviewed every tnree years.

3.1

The review process will
- commence ona year in advance of the ¢

ompletion of three yoars,
Concoussions,— Monetary Allowance,

Pers.nnel serving in

Fleld arvas and modified field arcas will be eligikle to the
grant of compensatory field areas allowa

nce and comdunsatory m
modified area allowance, r spactively,

PP

3.2 The ratos of the allowances are given below i- ;
5T Tio ank. Rale 0T compen jatery  nale of
fleld area allowance compensatory
nmocdifled
filed area
allce
In Rs P Tn Rs Y4
1, Lt Col & above 975 375
2, Lt Col(TS) & Maj 895 3%0 ‘
3, Captain ' 820 325 '
4, 2 Lt/Lt 780 300
De JCOs includigg Hony 6%0 - )
Comnlisloned Offrs '
6, Havildar 450 G75
7.  Sep/ik including 375 %0
: erscwihlle NCs (E)
3.3 The conditlons. Governiny the grant of compensatory filed
Araa allce .nd modified fiold area allce in the case of Offrs
will b2 ay follows -

Admissibility of compensatory field area allce and

Compensatory modified field area allce will coumence “rom the
date on wihlch an Offr arxives in fiovld area/wodifiod field area

on being posted to a unit/formstiun field
following exceptions -

area subjecl to the

EXCthions,

'An QL’r -+ 1s abseal from a tield aiea/
modifiud {leld a

Led in any one or moru of tho followtiny circum-

stances shall be el.glible for compensatory tielc area al)-.wance/
compencutory modlried field area allowance,

(1) ftoxr a_mixinum poriod of 15 davs
. {a) Yhea placeu un the sick lsit noovian-s that
" immiidlately on the expiry of ihe period on the sick

1lst, he returns to an area at wiich the allowances is
adinisslble,

{ o

(L) When on Causad leave

(¢) #hile on transit {rom one fiel: area/modlified
field area to another,

' \ w COntd..o"a/'-
{ . «
ARSTRICTRY M}o
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(1) For 2 maxipum pexid of 3 »onths,
duty subjoct to the fulfiluent of the

«“hile on temporayy
ollowinyg conditions -~

(a) The officer continues to be borne on the streangth |
0% tac Unit/Formation in the lield/iwodiried fikld acva,

(b)  The cfficur in ine osdiunary ccurse returas to
duty to 2 puxi rield/fu.dified flelc area (not necessaxy/

the one from which hc weat) on ternination of the
temporary duty,

(¢) The perivo ui ac nce a3

spent wholiy on quty,
MOTE @

Cowgpansatory field arsa allowance/compunsatery
wodified field area allowance will not be admi-
sible to ofiicers holding postis elscwinore who
proceed on temposary duty frow fleld/rodified
fleld area,

ry field acea allownces/conpensator: -wdified
fleld ares allowances will not be admissible in tihe follewing
chircumstanrces - '

(a) <vihen an officer is absunt from the filed area/modified
fleld 8 on Anne2) leeve or sick leave or any othex leave
Excopr casudl leave, '

(b) +hen an officer frowm a peace area 3t esgeclally
appolinted to officiate in a vacancy of less than 3 months
duration if the ermanent incumobent continues te drav the
congensatery field area allces/compensatory mouiflia: tield
aréa allces under the excevtions mentioned abovi,

NOTE : Compensat.ry field ~rea allce/compensatory modified
field area allces will not be adalssihle 1n acddition
to allce, faruzfm forelgn allce,
compensatory dally sllce for s rving ex-ITndia,

The coditlons for the drawal of comoensarkyxr tory Ffield

area allce and modified field arae allce in the casa cf
JCOs/OR including NCs(S) will 2 the sawnc 3s glvea ta Fara
of annexure A to this dinistry's

, letter o A/CL384/AG/¢53(a
97-S/D(Pay/services) ditad 25-1-064 as amendeé. M

i
Admissibillity., Thess ratee oi allowiances will 9 admissible
to - ‘

(a) ~rorsonnel serving in uduvtaghmeats, Units and iawns in
areas nmantlonec In Aporendices A & B,

MW
(b)) Jersonnel of Defenc: S-ountl, Doros o los ot v U dalt

Adhose woricnael are wligible for thwe grgnt of thuse
Conséssions, ~ ‘

4,2
fiold area and arae eliqille to

Listis of Fmns/Units which aie in Ficld ar.a of modified

f12d shrvice concassiens will be
notificd By che Cotrps Comnander to vACs toacoriwd «uarieecly-io
fox tro QL 1day, Aua Mov aad Fob dvery veas by the i.th at toe
monin subsequant to the closc of the gaurter,

CO“ t(‘i DRI ) '1_/“7

VLTS IC L)
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4,3 OQthex concessions @ sther conciasions 1n xing al prasant
admissiblo in full rield 2reas as pox dgetaiis glvan ia Annoxure
A to ©he Ministry's lettor No A/02584/AG/253(a)/97/5/D(Fay/
JeLvices) vated 25-1-64, as amandad w1l cant nues Lo Do
admissiple in the nawly d=2finud field areas as given in Appx

A to thls letter, Similarly, the concessions admissible in
yodified £i91la areas a: per d2tails given in Azhrendix A to

this Ministry*'s lotter nNo A/?b?oi/AG/953(b)/140-3/?/0(puy/
Sarvicas) dated 4£.3,00 a., anendewd willi Be ad:inissa vie in cha
moGiried fleld areas ac ver aspendix 3 o this latier.

.

Thrae allowancos will, howaved,
(a) 5tatic formatlons/iUnits g, Mikitary rasms, AES,

fecruiting Office, Irainiayg Cantreas & sstapisshements,

0t Do aduissiuvle to 3=

(b) WNCC ilzeciorates and ‘aits,

(c) TA Unlts unless swoodied,

+

(a) decord Gifices ani similar £stablishements.

5,1 -W¥iqgh altidude/Uncon :2nial Climate Allowance, P2 rs0nndl
sarving in Field areas whic: =2 Situate ab & nsiyghl of G000fL
and ‘above including uncongenial cilmate areas pelow hoight of 9
9000 ft will be eatitled to High Altitude/ Jncongenial climate
allowance. A lowar rate would be applicable for acrsas «x with
an altitude of 9000 ft to 15,000 fL and highes rata . lox ardas
apcve 15,00C ©t {oxcl ~+talls oy these.

cludicdyg Siachen). The

. ‘areas a.e given 1 Ay X <. 1.2 ratxs or Wiyh Aleitasie/Uncon-
B gencilal alamate allce ave given as under -
£ . p— ' R
B Sl No Rank Cat-i(deight from Jat, 11 (ilosghts
& 4 9CU0 Lt to 15500 it qwove 1D0N0 ft .
e ‘ ' incl uaconganial (exclalin;
?i climate wLsas w2low atachang
F g heighty ¢ 9TWy Tt _— -
g i, Lt Col & abovo | 20U 600
B 2. Lt Tol (TS) & ida) 50 525
S ! . .
vk 3, Caprain - 230 KYA
Aﬁ% 4, 2LL/Lt - %39 2¢0 %% 206
% ' 5, JCcs incl Hony ~ 180 27¢
‘ commisloned offrs
: 6, Hevildar ' 140 210
% 7. Sep/Nx Including 100 150
erstwhile WC(E) -
t o
5.2 Hioh Altitude/Unconaenial climate allowanco vi1) be .
W admissible ia addition to tho coupensatory field araa allco
# and othur concassions 1in xind
4 o '
S Contd, .3/~
1
REZTRIC vl

-
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',f f The ithe conditians joveralng the arant of high altitude/
© #8ngenial climate allowance as gyiven in 'this Ninistry's letter
S0 ¥e09/3/75/D(Pay/Services) uated 28,2,75, as d.euded Rl Cove
- tdnue to oe oannlicnble, .

-y 6,1, Siachan Allowanca, Personnsl SeIVing in Sischon Glaciar area
Jwill be ellgible to the gruast of Siachen #llowannce at the

‘ : following
.. -onhanced ratuy j- _
| (ﬂ) Oriicurs - By, 1'f1()0/_ P .
l. (b) JCUS/CE"\ , - :‘:ov. L‘Oo/d ) . I
s '6020

Siachun allowancus will 92 admissible in adoition ta comrengle
% tory fleld area allowances but not witn hiqh altidude Unconsenial
cldmate allowance, Other conditiens 30 sovalag aqrant of 3iachoen
allowanc® ay coatatnyd Ln tiis fipist2yis letheec Mo 1{?)/21/D (ray/
$9xvices) dated 01 May 91 will conbtinw U, bLe a.ellcabla, ’
Tets Consuguuntial Bffects 3 0f'rs/JCOe/OR who have been allowed
to cetaln fanlly aclommodatio, at tho last duty staticn os on the d
" date of issuc of these orders =2nd whs on issue of these orders will
ceasc to re entitled to retain such accommodation may coatinue to
retain the accomuodation till such time ss married accoawndation at
the prasent wuly station 1s mado avaitabnlo, Aliv.xraativaly, thailr
famlliss may ve allowed to move to a selected vlace or rosidence/
home at Government expense, 7 Lhzy so choose, ia acco:daize with
existing dinsiructions, ,

7.2, Personnel of forimations/units who will not be eliainle to
the grunt of ficld service concessions, c.ansequcnt upon the forma—

. tion/Unit being outsicc-the newly cefince concessional suroas will
© Bo govern2d Py normal coaditiszns a.w.licabli in peace ar.a far all .
purposus, : .
1 8, Concesslons en Attachm nt
L (2) Jndividuale/Bataci. :ots 1ros fmnfUnits ot served by
f ' these oraers but who are att-ciod “ou orerational urposus to '
' Tortwaldons or %wXk units “raving whe fleld servic  concasuions
will 10 the atfachment 15 Frr less than two we.ly, o entitled .
o wothY concesslons at ro. ol adadssivle «pdor +ara 6 of
SR Annexuse A to this Ministry's letter No 402594/AG/PS3(a)/97-6
A SfD (ﬂay/Servicas) dt 25,1,64 as amonded, o
L (b) " I the attachment is vers twy wecks or more, the allco
e le; compensatocy Slold crea Wlou/eorpensatosy sodified £d
airea Allcs under these L. . as ulsc.tho CONCOLSLIONSG 1y
o applicable as pur orxders zufoecsved to Zay wa 3 (0} above be
" 1dmiscible,
o ‘ , .
o !(c) Mo. cash TA/DA will e admissiole in vithar case,
N) ) : - '
S 4 9,1, Date of Effect Thase oriders will come lnte force wlth offect
R 4 catd o =i
o from 1st April 1993,
N .
A
A
BRI
B % Conted, . v.a 0/~
f
¢ ;,’,,: A Y

. - .
.
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(a) o
otlicebs,
(b)
Oifrs,

(c) Special comsansitory
Rse D3 to s, 23 s ad.iiasi)

1€,  Ypeclah comensatory

Consequant upen the comin; into corce of Lhe
ors, - che follovlng monvtary aflowaac s <43
o 1,4,04 uxeupt Ln casme roalorrad by in

opecial adhoe allgwwic -

Suparatlion *Mlawane: o4 3

ficli) allewance rangin
ole for JCOs/ON tac)l UC(E),

revised
“Londd it hdrawn
wa 1V holow e

e A, YD/ wdniissible for

Aoy

140/~ ¥4 admissiole for

from

gl-roto Locslity: llowance, Thuis

allce™ N ich 15 at grestn
peace ar-as on the civiliag
vut abt 1:t Feb 1994,

<
Vigle  Mlfustments @ Tae wlle -3
drawn L the {ndivi.uais
ke adiustod against ti:
comy alalory modificd Jisld g
these ordars,
1.2, «here, however, ar i:-

any Bunetaly allce consewguond u;

ol “ra, no Tecovesy nill

kel Gl Dy oG daal Ll S o
ol Lusuw of  this letoss, o

12, The axistirg orders on tirw
concessions will sten.d

™

" e ceouncon e

S0 ing o tho newly for L
SUNaLl G te.\.‘/, :
¥

td,  Sultaible adminstrative
these ordars Wwill o Lgia-d 2
althy J60A,

.

1+

adnass1’ L
fppaltisres

R -t 3 . . LW M
Swacataea afiar 1at 4nrd,
Com2nilvary

I22-ailee, 17 Lamblssiol

e
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Appendix TAY (o Govt ol India
Ministry of Defencs letter No

TR /NGIPS U (a )/90/D(bay /50 vy cog)

Ui L':(.! ‘t) J-!“ e

(Hefvrs wo parg 2.3

~LIET OF FLELD AREAS

1.

"Himachal Pradesh ;

EASTERN COMMAND

(a) Arunachal Pradosh

(i) Tirap and Changlang Districts,

(11) All areas Noxrth of line Joining point 4448 4n
LZ 4179-Nikne Dong MS 3272-~Sepla MT 2969-Palin ‘p

921 aparijo NA 5441 Along NL~1273-Hunl+: Nu 0i70 |
Tawakaen M[ 8136~Chu. pai Bun N
\/\/65“)

14 8814 a1} inclusive,

yanipur“anq‘yagaland States.&//////

(¢) Sikkim g All arias North and NE of line jcining 'halut
LV 47 ezling LV 7059~Manvkha LV 6160-Penlang La LW. 0666
Rungli LW 1448-8p 1 4 LA .45%3 on Indo~Bhutan liorder - all
gnclusive, ' -

YESTERN COMAAMD | '

All arcas East of line joining Umasila
95 alpur NY 8663 Mani Karan S8 2300 = Pir Parbati
Pass TA 14%0 . Taranda TA 2335 . Barasua Pass TA 8801 al)
1ncj.usi\re, )

&umtxyi CENTRAL COMMAND

Uttar Pradesh . All area Nerth and NE of‘line Joining

Barasua Pass Gangnani TG 1369 Govind Chat TG 0937-Tapevan
TH~18?2~Munsiar1 T 898“~nelaqad T 2464 al) inclusive,

HIRTHERR_ Comunp

(a) Ladaknh Soctor Areas North and East of 14ine joiﬁing
Zo jila MU 303 aralachala Mg

6672 along the Jreat Hima)a-
Yan Range all Inclusiva,

() Eﬁilil“§£££9£ $ ALl areas west of 1ine. $rining point
1956 i (T GAa Sulmiasyg 4T 3105 flaushara MY 310 %1 Ringapat
I 213Z Landwara MT 2043 Laingyal MT 2339 Point 840% in NG
4365 North of Lince jeinin

J Polnt 3403 gunakut MT 53453 Razan:
HW 2239 Z03ila a1l inclusive, )

(c)':ylgxfﬁjgggj Sector + Al Areas west of line joining
Tip of Chiclkern Fisel B0 7673 Canel Junction 1y G364 iaen
BrETuna . Y SOB e Ll g Lu DALY 4.l Lncdusi v, ‘
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. WESTER GO, g

(a) nafasthan and Yunijub ALGas Wist 57 lige Joining
~ Jagsai, Barmer, JofsyTar, Pokhuran, Udasar, "ahajan,
Ringosg, Suratgusol, Ladaarh, Jaltan, Alohar, GOVindgarh,
Fazilka, Jaandiala waru, Moaa, Lholaway, Beus, oir Sarangwall,
Hussainiwala, Dera Baon Nanax, Laisain aulge upto the
Ihteérnational Forder all inclusive, :

(k) Haryana : Satisd (Hissar)

, ~ . .
(o) Hlwacic oo,

e L I ¥ SOl PR S U Juinlng
Narkhanda, " Koyiong T to field area 1ine/high a) titude line,

SEASTERN COMMAND

(a) Assam and Arunzcial Prad:sh

(1) Cachar and North

Cachar Dists of ASsSran
including Silchar,

\)

(11) All ar-as of Aruhachal Prade

of River Bramaputra less Tejpur,
areas,

sh and Assam lorth
eamarl and field

(b) " State of Mlzoram ane Trisura,

(¢) Sikkim and Nast Bengal 1 Areas Northwards o” line
Joining Sevoke 17 Aukdong LV 985 Sherwani LV 9453 |
Bagrakot LW 0113 Dawdip LW 1109 New Mal Hasimara QB 7894
Ganga Ram Tea Estats CA 1377 ugsto the High altitude ‘line/
tield area line/Internations] Dorder all inclusive,

CENTRAL COMMAND

Arvas North of line Joining Uttarkashi, Karan Prayag,
fiauchar, Joshimath, Chamsi

i, Rudra Prayagq, Askote, Charamagad,
Dharchula, Kasauli and Nazaadra Nagar upte International Border
all inclusivo, o

NORTHERN COifvAND

(a) Valley Sector : Areas #Wost of line joining bYattan,
Baramylla, Kupwara, Drugmula, “anges, dankes, dunvyar,
Pantha Chowk, Khanabal, Anantnag, Khundru and Khra up o
the oxisting High Altitude Line 231 taciusive,

(b)\ Jamiu Region : Arcas West of lins Joining OP 19°
Lrahmana-diZBart, Jindra, Dhansal, Kitra, Sanjhi Chatt,
Satote, [ratni Tol, Ramban and Banihal ugpto thea existing
Hligh altitude line ‘

211 inclusive,
\
;K/aﬁﬁg//)’
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LAST_Or IGH ALT OO, (U0 G AL GLUATE) ARGA

L]

JAWH ALD KASHMIR - Axve dony ohe follostong 1ine veyond -

, Cvase Fire Line tullah crossing ;'N 2180 SOUTH aluny
Nullah 4o WHALA junc Wil 1969 S0UTH along Nullah to MIZIINAY BAR
il 2048 SOUTH EAST along KASHMIR /LAVAKH boundary passing through
helohta P7073 (KN 73) 19990 (#7277 19830 (th 91) 17672 (NN 80?
FarIal/ .. (il 10) soutly SN0 aloas taadary Lo GRUGT 2490 SOUTH
alosg woteary to point 21970 (NT Z4306) aquin alouy boundary

to G NT 2798 BAST AND MORTH EAST alony boundary to TR NT 4269
DUTH LAST along koundary to HAGSHULA (NT S062) SOUTH EAST

alony soundury o UMASILA (NT 6850) SOUTH and SOUTI EAST along
boundary to KANGLA JOT (NT 9420) KAZALSAN UREZ RIGTON, RING

PAIN AMu RING EALA IE7TL10H; TLTHIAL AMD TAHLHAR 3cON AND
DODA, _ ‘

2. HIMACHAL PRADLSH ¢ Arca along tie foliowing line and
bevond s- - ' :

flong Toot path and than nullah to point 1238¢ (MZ 0891)

along MIYAR nullah to.its junction with CHEWAS at NY B663)
WUTH EAST along K CHENab to KHOKESR (Nz 43) to RANMLA
Uz 47) and straiont line to ¥ANI KAnAn (SE 0434) "along
LLAUXKEXXEMRAKEREAXZEYIN PARCATI R TO IR 'AREATI,

3¢  UTTAZ PRAJESH :  Area along the following line and

beyong, BARSAUDASs (944873) ;oint 20370 (9493%9% HeagiL

{?1309?,‘KEDA1HATU (TG 9955, LADEIMATIL (TG 96D3) w4l Kt As £ Xt
[ 07305 {exclading town alodtn) o JUna caa (T ALY FnLAKA
TH 50265 ATLA (10 7495) Soin (16 2592) v ryvavLei (1 469+)

and arca above 9000 ft in the -designated £1:1¢ aroqs in Asny TAY,

4,  NEFA

t Area along the followina line 2nd be yond

Codat 14600 (M5 2881) to SEMIE NOMT LS 2088 AnTA: ¥
o 6T77) SALPMG (34T 1379) LAsur (oo APEDY' KﬂgYﬁji (_d vuéﬁf (8
o NYARIN (MO 7925) to 8th mile stons (One ZIA0 WYA2lt) Road) 8 th
¥ mlla stony (on “APORIJO -~ LIMCKING ROAD) poyom Rxk (AT 9379)
N %Sg Téégg%&ogiNgorth ?f YARE (MDD 9375) DoSTiG (NL 3%92) DALHOH
o AHINKOLIN (WF 8844) KHONLI (NG 2401) GURU'ION (1

frg 4592) LARON (N 7579) HAY.L IAS! ) N

T

LIANG (T G199 CHCHAL ( v 9943
‘&ﬁ KAIHU (N 0125) point 649¢ (N1 1402) vzfxvﬁaiAR §': ;45t))

5.  SIKKIY

... North’'and North East o tae 1ine
giN 96) coint 10140 (LT 17) point

LT @8 45) Haila Junction (LT 92373)
0030 (LT 64) ,

:.‘t;lnnit.gi Lrow point 12745
10403 (LT 38 ) neint 910
CAL U THENM ([:T “IalY oint

- —— T =
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Tole 33018433 ‘,,ﬁkF;" Appaxr Mahanideshalaya Sangaihan.
o ‘ org 4 (Civ) (d) .34

Ad juient General Shakha
S#na Mukhjrlaya
rddl Lun Gen of Oxg/Org 4 (Ti¢){d)
Ad jutent Gen~ =3l Branch
Army Hoadque. ts:ia
LHQ Delni-110 061

16729/cxg 4 (Civ)(d) ' 25 Apr 94 7

Hoadgquacters

Saouthern Command

Eastern Coazand

Yastexrn Compand . .
Cantre’ Command ‘ e '
Northoxrn Comvand

TZLD SERVICE COMCESSIONS IC CIVTLYAMS PATD_FROM
TENCE SEAVICGES ESTIMAL S INCLULINS CIVILIANS
LOY. .

OF gs&.‘fixﬁs‘“ AND NCBTEY (86TH-tms

4
[ ]

1. On tho basis of the Fourth Central FPay Commission xetommen—
datlon, the existing classification of areas for grant c?f Flald
e2rvice concessions has been revised recently, vide Min )
lettar No 372¢"/AG/ 253 a)/¢0/‘D(>ny/3«rvic033 dt 13 Jan 94,
Soms of the concassions/Compensatory Allowancas have alss boen
revizad in rsapect of Service Pezsonnel, As poxr the i.°A Gove
cxdor, field aress will be classifiod ag fiecld areas 203 wadi-
Z3ed fleld areas on'y, The datails of newly defined Feield
areas and nodifted field axsas containad in Aopx 'A' snd 83
respactivly t» this letter, :

2. It 15 proposed to extend the same conr~ssions to Defence
Civilinns employed in the field areas as t!:y sarve side by
side with secvicos personnael undox similar onditions 4n the
given arwas, They are aloo required to me » ii to the bordez
araas and axlso serve in denso jungles ris! g their lives fcr

- pexfoxrmsing duties assignce to thaa,

3, The following proposals for concesalorz/allowsnc:a %o
defenct clvii.ong posted ia these areas ba 2 been proir-zsd
Minis'.y of Defence for considexsation i

(a) Defenco Civilians sexrving in field areas and madified
fleid axcas to be eli, ble to the grant of fleld arox
allcos and compensatory mouified flald area allowzn.us
reepectively at the foliowlhy rates :=

--ﬁv-—-uocn‘ﬁér--woG’t-—-vi’-.‘ﬁﬁ—l._mw\d'—)wﬂ"f“.

Bate o!f Cornp Rete o Qomp
field arex s di88ad 4iadny
&llcwance - as T allicg

For pay upto 90C/- per month R, 375/=PM B, 156, P

For pay excoeing &,900/=- B, 4D0/~ PM B, 473 /-PM

but not exceaeding B, 1500/-PM :

For pay exceeding B, 15C0/=PM B, 850/=PM Bk, 227 /DM

but not exceeding %,2300/«

For pn{ oxceeding R,2300/-PM ‘h,T30/=P\ R.30C/-PK

but not exceeding R, 3000/~PM

For pay exceeding &,3000/-PM B, 575/-M B, 22%f S

%%‘ﬁ e



g

(B) The special compensatoxy allowance such as Hill Come
*;FM pansatory and Winter Allowances, 3ad claizate allewances
L1 rot to bo addition to this allowancs,

£) Tho other concessions in kind at presint admissible

n full field sreas_as per detalils glven in Annexuze 2 e M
1n of D' . OM 10 A C2384/AG/95-3 a)?O?«S/D{P: /582 ...53)
dated 2% an 04 us arpnded rrom time to tinme centins

‘v ozlssible in the newly defined Fie)ld arxoas 1l itad
&t Appx B' to this letisr, | '

(d) The snove mintionec allowantes will not be acmiszible
te - .

(&) Static Pornatioh/Units eg, Miiltary Ferwa, MES,
Recrulting 0f24ice, Training Centres and estabiizheents,

(ii)d“NCC Directorates and Units, : ii |
(111) TA Units unle.s embodied,
(v) Recoxd Uffice and similaz establishmonte,

4, High Altitude/Unconganial Climate Allowance-Clvilians
sorviag in fiuld areas which area situated as a height of 9000
£4 ard above including uncongenial elimato axcas below the kight
02 9000 t to be entitled, The detalls of these arcas arxe given
An Appx 'C' to tala letter, The rates of High Altitude/Unconge~
ntal climate allowances are given as under 1-

Cat-I{Helght from Zat-XI (Height

9000 £t to 1%000  above 15000 ft

Pa £t incl unoongo- oxcl Sischen)
Y nial claimate areas
| of 9000 £t '
oz pay not sxceading B, 930/~ B 100/-PM B, 150/=PM
For pay exceeding M,950/=PM Bie 140/=0H B, 290/-BM
bt not exceedling B,2300/-PM : ,
Por pay excwoding B, 1500/-P. B 1B0/-PM %, 275/ ~PM
but not exceeding %,3000/~PM : o
For pay oxceeding B,3000/=PN %:,200/-21 B, 225 /PN

‘-"“-‘:ﬂ- ---qzn---ﬁ-ﬁQi-—“*uﬁ:mﬂﬁ&hmmfl

The Hich AltituleNrconyenial Cliuate a’lowance tx be sdmieckh
ble in aduition tw the fi21d compensatory allowancs and
cther concession in kind,

Do Commsnd Hoadquerters &re reqiesied to examine the zbeve

progosal subaitted to Ministry of Def:nco and given their Comutii?
views, Annual financial L{ewlications on tho above proposrd may
ploase Lo worked out siperately in reshoct of Flold Area £ileed

Modified Dlold area allc s and High Altitlude/Uncongenizi w.zimoda
Allowance and furnished .o &his Headquarters latost by 23 ze¥ G4

Sd/e X X X X X X % X
(¥ronod Ji Saxena)
SCS0

Directoxr (MP)

Org 4 (=4v)(d)

for Adjutant Genmial

RESTRICTED
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